FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF CONCEPT BIOSCIENCES INDIA PRIVATE

LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

CONCEPT BIOSCIENCES INDIA PRIVATE
LIMITED

2. | Date of incorporation of corporate debtor | 03/07/2008
3. | Authority under which corporate debtor is | Ministry of Corporate Affairs (ROC Kolkata-
incorporated / registered West Bengal)
4. | Corporate Identity No. / Limited Liability | U§5190WB2008PTC127172
Identification No. of corporate debtor
5. | Address of the registered office and | 24/25, Dobson Road, Howrah West Bengal-
principal office (if any) of corporate | 711101
debtor
6. | Insolvency commencement date in respect | 01/04/2022
of corporate debtor
7. | Estimated date of closure of insolvency | 27/09/2022
resolution process
8. | Name and registration number of the | Ajay Kumar Agarwal
insolvency professional acting as interim | IBBI/IPA-002/IP-N00608/2018-19/11859
resolution professional
9. | Address and e-mail of the interim | Registered Address:
resolution professional, as registered with | Plot no. IID/31/1, Street No. 1111,
the Board PS QUBE, Unit Number 1015A, 10" Floor
Beside City Centre 2, Kolkata-700161 WB
Email ID: cs.aaa.2014@gmail.com
10. | Address and e-mail to be used for | Registered Address:
correspondence  with  the  interim | Plot no. IID/31/1, Street No. 1111,
resolution professional PS QUBE, Unit Number 1015A, 10" Floor
Beside City Centre 2, Kolkata-700161 WB
Email ID:cirp.cbipl@gmail.com
11. | Last date for submission of claims 15/04/2022
12. | Classes of creditors, if any, under clause | No Class is ascertained by the Interim
(b) of sub-section (6A) of section 21, | Resolution Professional
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to - act as  Authorised
Representative of creditors in a class.
14, (a) Relevant Forms and Weblink::https://ibbi.gov.in/home/downloads

(b) Details of authorized
representatives are available at:

Physical Address: As in (10) above

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Concept Biosciences India
Private Limited on 01/04/2022.
The creditors of Concept Biosciences India Private Limited are hereby called upon to submit
their claims with proof on or before 15/04/2022 to the interim resolution professional at the
address mentioned against entry No. 10.
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The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

The submission of claims is to be made in accordance with Chapter IV of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016.

Submission of false or misleading proofs of claim shall attract penalties.

A A e

AJAY KUMAR AGARWAL
Place: Kolkata Interim Resolution Professional
Date: 04.04.2022 Regd No.:IBBI/IPA-002/IP-N00608/2018-19/11859




MONDAY, APRIL 4 2022

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

HDO O

FORM A
PUBLIC ANNOUNCEMENT

iUnder Requlztion & of the Inscivency and Bankruptoy Board of India
(Insalvency Resolution Process for Corpaorate Persons) Regulations, $016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S ARYAVRAT TRADING PRIVATE LIMITED (UNDER CIRP)

RELEVANT PARTICULARS
1. | Mame of comporate debtor Wis Anvavral Tradging Privale Limiled
2. | Date of incorporation of corparate debdor 27041005
3. | Authority under which corporase debitor &= ncorporated | registered | RoC - Kolkata
4. | Corporate Benltity Mo. J Limited Lisbilite Idemification Na. of UT20MWB1955PTCOT 1258
cofporate deblor
5. | Address of the regstared office and principal offica (if any) Registerad Office: Crezcant Tower, Sh Floce,
of corparate deblor 29, A ).C. Basa Road, Kolkala- 700020
G, | Insalvency commencameant date in respect of corporate dabtor | 01 04,2022
7. | Estimated date of closure of insofvency rescéiion process £8.09, 2022

g, | Name and reglstration number of the insohency professional
acting as mterim resolution professsanal

Wr. Pranab Kumar Chakrabarty
[BEUPAODYIP-NI00B8301 T- 181 0826

g, Odrass and a-mal of tha intarim rasolution profassional,
as ragislared wilh the Board

Address: TH0, Saih Para Lane Howrah West Bangal - T11103
E-rnail ID: pranabchakrabarlypkeiiyahoo com

10. | Address and e-med to be used for correspondenca with the
interem resciution professional

Address: L5 Resalution () Lbd
104, 5. P. Mukherjes Road, Sager Trade Cube, Znd fioor,
Kalkata, Wesl Bengal - 700026, E-mail ID; atpl.cipi@amail com

11. | Last date for subsmession of daims 15.04.2022
12. | Classes of credifors, If any, under clawse (b) of sub-section (B&) | kA

of saction 21, asceriained by the interim rezolulion professional
13, | Mames of Insolvency Prolessionals identified to acl as Aulborisad | NA

Reprasenlative of credilors n a clazs {Three namas for sach class)

14, | (&) Retavant Foms and
(b} Dedads of authorzed rapresantatives are availabls af:

Wiab link:htips: fwwwibbd oo inhome/downloads

Molice & karaby grven thal the Mational Company Law Tribunal has ordened he commencemant of 8 cofporate nisalvancy resolubion procass
of the MIS ARYAVRAT TRADING PRIVATE LIMITED {UNDER CIRP) an 01.04. 2022,

The creditors of M ARYAVRAT TRADING PRIVATE LIMITED |UNDER CIRP), are hersby called upon o submit their claims with procf an
ar before15.04.2022 to the infenm resolution professional at the address mentioned against entry Mo, 10,

The fingncial credifors shall submit their claims. with proof by electronic means only, All other creditors may submi the claims with proaf in
perscn, by past or by elecironic means

& financial creditor belonging to a class as ksled against the entry No, 12, shall indecate its choice of auihorized representative from amang
the three insohency profiessionals listed against entry Mo 13 to act as authorised representative of the class [specify class] in Form CA,

Submission of false or misteading proods of claim shall atract penallies.
Mr. Pranab Kumar Chakrabarty

Interim Resolution Professional
IBEKIPA-00P-RI00EE 201 T-18/11 0826

Date 04,04, 2022
Flace : Kolkata

FUI mi Il‘.U. Junurtca
Advertisement giving notice about
registration under Part | of Chapter XXI
[Pursuant to section 374(b) of the
companies Act, 2013 and rule 4(1) of the
companies (Authorised to Register)
Rules, 2014]

1. Notice is hereby given that in pursuance of
sub-section (2) of section 366 of the
Companies Act, 2013, an application has
been made to the Registrar at West Bengal
that M/s. MAHALUXMI TEXTILE MILLS a
partnership firm may be registered under
Part | of Chapter XXI of the Companies Act
2013, as acompany limited by shares.

2. The principal objects of the company are as

follows:
To take over the running business of
M/s. MAHALUXMI TEXTILE MILLS
(PARTNERSHIP FIRM) via Registration
No. F-000927, Carrying business to act as
manufacturer, producer, processor, trader,
stockiest, knitters, distributors & agents in
various hosiery and other related products
and such other businesses as vary fromtime
totime.

3. A copy of the draft memorandum and articles
of association of the proposed company may
be inspected at the office at 14/3, Roopchand
Roy Street, 4th Floor, Kolkata—700007.

4. Notice is hereby given that any person
objecting to this application may
communicate their objection in writing to
the Registrar at ROC-Nizam Palace, 2nd
MSO Building, 2nd Floor, 234/4, A.J.C.
Bose Road, Kolkata - 700020, within twenty
one days from the date of publication of this
notice, with a copy to the company at its
registered office.

Dated this 4th day of April 2022.

For MAHALUXMI TEXTILE MILLS
SD/-

(Rajesh Kumar Agarwal)

Partner

FORM MO, NCLT 34
Acverisemant detaling petition
[Eae nule 35 of the Nalicnal Company Law
Tribunal Rules, 201
Pursuard 1o tha Scheme of Amalgamation of
Bheamah Vintrade Private Limited (herzn-afior
rederrad o as the Tramsferor Company Mo, 1), Maa
Zitla Winimay Private Limited {heren-afiar
refermed 10 as tha Transferor Company No. 2),
Impressive Commotrade Private Limited
thorein-afier referred 1o as the Transterar
Company Koo 3) With M.5. Elastic & Tapes
Private Limited (herain-afler nafered o as the
Transteres Company|
BEFORE THE MATIONAL COMPANY LAW
TRIBUNAL, KOLKATA BENCH
Company Petition CP {(CAA] Na, 235 HB/2021
conrachad wEh
Company Applcation (CAA) No, TIS/KBIET
HNOTICE OF PETITION
& Pelition under saction 230-232 of Lha
Comganies A1, 2013, seaking lor approval of
cheme ol amalgamalion of Bheermah Vintrade
Private Limitad (FARN No. AAECET409F ) (harain-
alter referred (o as tha Tramslaror Campany Mo,
1), Mlaa Sitha Vinimay Private Limited (FARMN Mo,
AAFCMAEOEK) (haresi- rafarred Lo as the
Translesor Cormparry Mo, 2] and impressive
Commotrade Private Limited {PAN Mo,
AACCIZ1445) (harain-aller refarred fo as thea
Tran&lenar Company Mo, 3] with M.5. Elastic &
Tapes Privake Limibted (FAN Mo AAECBMZE03MN)
therasin-allar mafermed 1o as ke TranslEres
Comgany] was presenled by Ch Gapal Kumar
Ehalan, 28 Ganesh Chardra Avenoe, 9k Flaor,
Roam Mo, 05, Kolkala - 700013 (Fractiboner-on-
recard] an bahall of the paliioner, on the 18th
February, 2022 (fiked on 101k Decamber, 2021)
and 1he said pedfian is Mixed lor bearing balon iha
Kolkala Banch of Malional Comparry Law Tribural
an 19hAgril, 20232
Any pansan desingus of supporting ar opposing the
said  peliionfapplication shauld send o ihe
Pracliioner's &n record, notice ol his inbention,
signed by him or his advocate, with his rame and
address, 50 a% o reach the Pracliionsr-on-record
rof later than 'two days befare the date fived for
the hearing of the petiion ! applicaSion. Whese he
sapks o oppose the pelilion | applicabion, tha
grawnds of apposition or & copy of hs affidavit
rmusi be furnished wilh swech notice. & copy af the
pefitian ! application will be femished by the
undersignes o any person requiring the same on
payment of the prescribad charges for the same.

-

CA Gaopal Kumar Khalan
[Practfsaner-an-record)

26, Ganesh Chardra Averoes,
Il Floar, Roam Mo, 05,
Folkata - 003

Place: Haolkata
Diaba; 0400412022

PFRE-OFFER ADVERTISEMENT CUM CORRMGENDUM TO THE DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE PUBLIC
SHAREH(OLDERS OF

AMANI TRADING AND EXPORTS LIMITED

Corporate ldentification Mumber: L51100G01 84 PLCOS002E;

Reglstered Office: 32, Milan Park Sociaty, Mear Jawshar Choet, Maninagar, Ahmedabad- 38006 Gujaras, India;

Contact Detalls: +91-TA25462907, Webslie: wyww eraniireding.in, Emall Address: Wsﬂw
This Pre-Offer Adverfisement cum Carigendum o the Detailed Public Slatemen [‘Advertisemnent') & being Bsued by CapialSguare Advisers Private
Limited ('Manages’). for and on bohal of Abhishes Marbaria ("Acquirer 1) and Umesh Bumas Sabay (‘Acquirer 27} pursuant bo the provisions ol
Requlaticn 16 {7 of the Securities Exchange Board of India (Subssantial Acguisition of Shares and Takeowers) Regulations, 2011, a5 amended (‘SEEI
(SAST) Regulations'), in respect of me Offer for soquision of up 1o 1,814,922 (One Lakh Eghty-One Thousand Mine Hundred and Twenty-Twe) fuly
paid-up equity Shares al tace valoe al $10.005 [Aupees Ten Only) each (Equity Shares’), reprasenting 28.00% (Twenty-Sia Parcenl) of iha Voling
Share Capital of Amare Trading and Exports Limied ('AMANITRA' or Target Company'), at a prica of $28 .00/ {Rupees Twenty-Ning Oy} par Equity
Share (Offer Price’) papatle in cash (Odtar’).
Thes Adwvedisernend is 0 be read in conjundction with (ke &) Public Announcemént dated Tuesdsy, Febuany 22, 2032 (Public Announcement’), (b)
Dedailed Publc Siasemant dated Friday, Fabruany 25 322 which was publshad on Manday, February 28, 2022 n the newspapess, namely being,
Financal Exprass [English deily] (All Editions), Jansaiia (Hind| dally), Financial Exprass [Gujarsti dally) (Abmedabad Edition), Mumbai Lakshadeep {Marathi
daily) (Mumbas Edition) ('Delsbled Public Statemsnt’) (&) Drall Lefler of Oier dabed Fricay, Manch 04, 2027 'Drafl Letber of Ofer) ard (d) Lefler of Oller
dated Thursday, March 24, 2022, along with e Form of SAcceplance-cume-Acknowiedgement | Letter of Offer”), and (d) Dispalch conlimuation adverisement
daked Friday, Apnl 01, 2082, which was pubishad in Mewspapers an Monday, April 04, 2022 ('Dispatch Confirmation Advertisement’) (The Pubic
Anncauncement, Dalailed Public Sieament, Dratt Letter of Offer, Latter of Ofer and Dispalch Conlimmation Adverlisamsant ane herginatier ralermed o B8
fhe 'Offer Documends’), This Advedisement is besng published i the Newspapars.

1. Oifer Price: The Ofer Prica of #2300 {Rupeas Twanby-Nins Orly) pavable in cash. Thers has been na ravision inthe Cifier Price. For further detadls
relating bo the Offar Frice, please reler bo the Paragreph 8.1 beginning on page 22 of ihe Laller of Otler.

2. Recommendations of the Committee of Independent Direciors of the Targe! Company (IDC7): The Cammitten of IDE have opned that tha
Oiffar Prica of ¥208.00 (Rupeas Twenty-Mina Cinly} is fair and raasenable in accordanca with the provisions of SEBE (545T) Regulations, which was
approvesd on Thursday, March 31, 2022, and publshed on Friday, Apil 01, 2022, in ihe Mewspapers.

3. Revited dates of the Activity Schedule: The Public Sharebalders are requested o kindy rabe fhat, ihans Bas bean redigian n e dales wilh respec
i the Aciiily Schaduie as spechied in tha Letier of Otier, with respect o the folowing menfoned actvises
a. Date of closing of Tendering Percd: Wadnasday, Agnl 20, 2022

Thie dale af clasng of e Terderng Pesiod shal b read a5 Wednasday, Apnl 20, 2022, for Ofer Chasing Dale spacfind an b Cover Paga of e
Litter of Diffar, Schedule of the Major Actiities refating %o this Offes on page 2 of the Lattar of Odler, nd Paragraph 13 tfed as ‘Documents for
Inspecion’ on paga 33 of the Letter of Oter.

b. Last dale of communicaling the mgection’ eeceplance @nd completian of payment of consideration or refund of Eduily Shares 1o the Public
Sharaholders: Thursday, May 05, 5022

. Theterm “Tendering Perod’ as defined undier Faragraph 1 titlked as ‘Definiions and Aboreviations' on page of 10 of the Letter of Offer shall be updated
and resd as The pered commencng from Tuesday, Api 05, 2022, and ending on Wednesday, April 20, 2022, bolh days incusive "

d. The Tendesing Perod far this Offar as specfied in the Foem of Acceplarce-cum-Acmowiedpesmend (Far holding Eguiy Shares n physical form on page
35 of the Leftar of Otter, shall be read as Offer Opens on "Tuesday, Apnl 05, 2022, and Oifer Closes on ‘Wednesday, April 20, 3122,
4. This Oler is not 8 competing ofler.

5. The Letier of Offer has been dispatched 1o the Publc Shareholders of the Target Company whose names appear on Tuesday, March 22, 2082,
bing the |denitied Diase.

ap On Mormdfay, March 2B, 2022, hrowgh elecirenic mode o 3 ke Public Shareholders whode e-mail addresses kad been regisbared wilh he
DepasitoresTarget Company,

by On Tuesday, March 28, 2022, through speed post %o thoee Fublc Sharcholders who hawve not ragisterad thelr e-mall addressas with the Dapositones’
Targe! Company, of whase Ermail Addresses ane naclive, and bo those Puble Sharehobders fo when the dispateh of Lefler of Ofler wide elecironic
made had bounged

6. Pleasa node that & cogy of the Latter of Offer s also awalable on the wabeles of SE81 &t waw.sablgowin, BSE at wibw.bseindia,com, Target Company
al waw.amanilrading.in, Regislrar al ww. linkinlime.co.in, ard Manapar al sy cagilalsguare .

. Publc Shareholders are required to refer o the Paragraph § titled as Propedure for Acceptance ang Seftlgment of the Offer’ beginning on page
25 of the Lefter of Otfer in redalion o the procedune for tendening thal Equity Shares in the Oifer
Instructions lor Public Shareholders

al In case the Equity Shares are hedd in physécal form

Pubkc Shareholders holding Equity Shares in physical form may perticpate in this OHer sarough Sheir Saling Broker by prowvding relesant information
and documenls as mentioned in Paragraph 829 lilled &2 ‘Procadure for Equily Shares held fn physical form' beginning on page 28 of the Ledier
of Oier along with Form SH=a

b} In case the Equity Shares are held In Demal form

Fublic Shareholders holding the Equily Shares in Demal loem may paricipate in this Offer by approaching Their Seling Broker and tander their Equity
Shares i Ofler as per the procedune as manBaned n Paragragh B0 itled a5 ‘Proceduwre for Equity Shares held in demadevindized form'
baginning on page 27 of tha Latter of Offer along with othar dalsils

a. All \e cbeandaliong eoaiad Tnam SEB| vida kiler bearing refeence number ‘SEBMHNCFIVDCR-1FIWA0221 151201 dated Thursday, Manch 17,
A2, duly in terms of RAegulation 16 {4) of the SEBI (3A5T) Regulations wpon submission al the Dralt Latier of Offer am duly mcompoecabed in the
Lattar of Offar.

8. Theare ame na ofhaer maledal updates in relaan to this Offer snce the daie of Publle Armouncameant, seve as olheralze disclosed in tha Olles
Documeands,

10. As on the dabe of this Advari=sment and n tha bast of knowledge of the Acquirers as on the date of this Advefsement, there ane no stasutony,
reguiatany, of ciher approvals required by Ihe Acouirers 1o be imglermented o sorglele this Offes. Plaase refer to the Paragraph 7.6 litked a5 ‘Stafufory
Approvals and condiffons of fhe Offer’ begnning on page 25 of the Leter of Offer,

11. Schadule of Activities:

*, HOWRAH MUNICIPAL CORPORATION

R 4, MAHATMA GANDHI ROAD, HOWRAH-T11101
& 033 2638 32111213 & 033 2641 0830 www.hmcgow.in

Abridged Tender Notice

Asssstant Engineer (Elec.), HMG invites tender lor 10{Ten) Nos. Electrical Works ai
differant ward of HMC. Intending tenderers are 1o submit offers along with PAN card,
Trace Licenss, Coniracior License !:_E-l,||:-','|'.r|5-:_|l Cartibcalas & up 1o date EE1
Carthicals & Hatum (Curmant Quartar], PTCG, ITOD & credenliale

g submuissicn [onling) st dale; 07 04 202 irem 6,00 # [T

Eed submession [onling) closing dnfe: 18O, 2003 U i B ) P

Schedube of Activikes I:H'IEII'IH Teniative Schedule Reviged Scheduls

Day and Date Day and Date

izzug daka of the Public Announcement Tuasday, Fabruary 22, 2022 Tugsday, Februaey 22, 2022

Fublication dale af e Dedailed Public Stalement i the newspapesns Monday, February 28, 2022 Manday., February 2B, 30122

Last date dor fiing of the Draft Letber ol Offar with SEBI Tuesday, Mamh (8, 2022 Tuesday, March OB, 3022

Last defa for puiblic announcement for a compating offer|s|8 ‘Wednasday, March 23, 2022 Inasday, March 24, 2022

32223 Becratary
2422 Howrah Mumnicipal Corporation
= HOWRAH MUNICIPAL CORPORATION
1 __I' : 4, MAHATMA GANDHI ROAD, HOWRAH-T11101
' 033 2638 3211/1213 w 033 2641 0830 www.hmegov.in
Abridged Tender Notice
e i e

Bl B Harma ol Work | HIT Mo & Dwie

Al Wertarancs o) HEnsisa B iy
AL

| & RUMEEESEY EEE ehdel
s 07 04
il g

LIF i, V5]
[ ulunaies! s ML

Al i Apgioen Dale 02 0 000

I ibeTilaaIGnN |oelis] choalmg dabe; TIL0d D022 wp o .00 PM
Haass «ad. hipswikiemstiere. gay.in, fa b subimission
i = SeecrElary

i 4 e Hiawmrak Municipal Conjpicrstion

FORMNONCLT3A
Advertisement detailing petition
[see rule 35]

BEFORE THE NATIONAL COMPANY
LAW TRIBUNAL, KOLKATA BENCH,
KOLKATA
COMPANY PETITION
(CAA) NO.16/KB/2022
Connected with
COMPANY APPLICATION
(CAA) NO.85/KB/2021

In the matter of:

1. SITA NIRMAN PRIVATE LIMITED
having its Registered Office at 18,
Rabindra Sarani, 5th Floor, Gate-2, Room
No.- 501, Kolkata-700001;

2. ANDERSON DEALTRADE PRIVATE
LIMITED having its Registered Office
at Room No. 756, 7th Floor, 32, Ezra
Street, Kolkata-700001;

3. APEKSHA VYAPAAR PRIVATE
LIMITED;

4. PAWANPUTRA TRADING PRIVATE
LIMITED;

5. SUNRISE RETAILS PRIVATE
LIMITED;

6. ULTRAMARINE IMPEX PRIVATE
LIMITED;

All of having their Registered Office at 18,

Rabindra Sarani, 5th Floor, Gate-2, Room

No.- 501, Kolkata-700001;

...Petitioner
NOTICE OF PETITION

A petition under section 232 of the Companies

Act, 2013, for Sanctioning of Amalgamation

of ANDERSON DEALTRADE PRIVATE

LIMITED (PAN-AAJCA0545N), APEKSHA

VYAPAAR PRIVATE LIMITED
(PAN-AACCA2331F), PAWANPUTRA
TRADING PRIVATE LIMITED
(PAN-AABCP4906C) SUNRISE RETAILS

PRIVATE LIMITED ( PAN-AAPCS5468Q)

and ULTRAMARINE IMPEX PRIVATE

LIMITED (PAN-AAACU3517H) (herein

after referred to as the "TRANSFEROR

COMPANY") with SITA NIRMAN

PRIVATE LIMITED (PAN -AAECS0331H)

(hereinafter referred to as
"TRANSFEREE COMPANY"), was
presented by N. GURUMURTHY, Chartered
Accountant, partner of Maroti & Associates,

Chartered Accountants, 16, Strand Road,

Diamond Heritage Building, 5th Floor,

Room No. N-503,Kolkata-700001. The

Kolkata bench of National Company Law

Tribunal heard the Company Petition listed
on 14th March, 2022 wherein it has directed
that the said petition is fixed for hearing before

Hon'ble Bench on Thursday, 28th day of April,

2022 for its final hearing and disposal.

Any person desirous of supporting or
opposing the said petition should send to the
petitioner's Practicing Chartered
Accountant, notice of his intention, signed
by him or his Practicing Chartered
Accountant, with his name and address, so
as to reach the petitioner's Practicing
Chartered Accountant not later than 'two days
before the date fixed for the hearing of the
petition. Where he seeks to oppose the
petition, the grounds of opposition or a copy

of his affidavit shall be furnished with such| |

notice. A copy of the petition will be furnished
by the undersigned to any person requiring
the same on payment of the prescribed
charges for the same.

Dated 02/04/2022
Place : Kolkata

(SD/-)
N.GURUMURTHY
PARTNER,
MAROTI & ASSOCIATES,
CHARTERED ACCOUNTANTS

16, Strand Road, Diamond Heritage
Building, 5th Floor, Room No. N-503,
Kolkata - 700001

FORM-NO-NCLT:3A
Advertisement detailing petition
[see rule 35]
BEFORE THE NATIONAL COMPANY
LAW TRIBUNAL, KOLKATA BENCH,
KOLKATA
COMPANY PETITION
(CAA) NO.25/KB/2022
Connected with
COMPANY APPLICATION
(CAA) NO.163/KB/2021
In the matter of:
1. TOYOMA EXPORTS PRIVATE
LIMITED having its Registered Office
at 36/2, Vivekanand Road Flat No. 101
1st Floor, Kolkata-700007;
2. RACCIE HOUSING & FINANCE
LIMITED;
3. WOODHAT DISTRIBUTORS
PRIVATE LIMITED Both of having theil
Registered Office at 29, Ganesh
Chandra Avenue, 4th Floor, Room No
407, Kolkata-700013;
...Petitioner
NOTICE OF PETITION
A petition under section 232 of the Companies
Act, 2013, for Sanctioning of Amalgamation
of RACCIE HOUSING & FINANCE
LIMITED (PAN-AACCR3989A)and
WOODHAT DISTRIBUTORS PRIVATE
LIMITED (PAN-AAACW2228F) (herein
after referred to as the "TRANSFEROR
COMPANIES") with TOYOMA EXPORTS
PRIVATE LIMITED (PAN -AABCT0497Q
(hereinafter referred to as
"TRANSFEREE COMPANY"), was
presented by N. GURUMURTHY, Chartered
Accountant, partner of Maroti & Associates
Chartered Accountants, 16, Strand Road
Diamond Heritage Building, 5th Floor
Room No. N-503,Kolkata-700001. The
Kolkata bench of National Company Law
Tribunal heard the Company Petition listed
on 21st March, 2022 wherein it has directed
that the said petition is fixed for hearing before
Hon'ble Bench on Thursday, 5thday of May,
2022 for its final hearing and disposal.
Any person desirous of supporting of
opposing the said petition should send to the
petitioner's Practicing Chartered
Accountant, notice of his intention, signed
by him or his Practicing Chartered
Accountant, with his name and address, sa
as to reach the petitioner's Practicing
Chartered Accountant not later than 'two days
before the date fixed for the hearing of the
petition. Where he seeks to oppose the
petition, the grounds of opposition or a copy
of his affidavit shall be furnished with such
notice. A copy of the petition will be furnished
by the undersigned to any person requiring
the same on payment of the prescribed
charges for the same.
Dated 02/04/2022
Place : Kolkata

(SD/-
N.GURUMURTHY,
PARTNER
MAROTI & ASSOCIATES
CHARTERED ACCOUNTANTS

16, Strand Road, Diamond Heritage
Building, 5th Floor, Room No. N-503
Kolkata - 700001

SALE NOTICE UNDER IBC,2016
Mis, SNEHA ENGINEERING EQUIPMENT PRIVATE LIMITED (In Liquidation)

Liguidator Adoess 3771, Dhya Colctons, 2nd fornearGanapat Comoly, KD Ngr Yellveyguca Aycerabe Andva Prcsh 00073

The following Assets and Properties of M/s.SNEHA ENGINEERING
EQUIPMENT PRIVATE LIMITED (in Liquidation) forming part of Liquidation
Estate are for sale by the Liquidator. The Sale will be done by the undersignedy
through the E-Auction platform: https://bankauctions.in (With unlimited
extension of 5 minutes each)

(Amountin Rs.)

- Reserve price (R.P)§ Lastdatefor | pate ang
Asset Description Eamest Money Lnusbpr:ic;g:;] o | time of
Deposit (EMD) | Bids with Emp. | Auction
Company landadmeasuring RP .
1322.05 Sq Yards situated | < 7831 164 /- On or before| 22 28'2';9”'
at Plot No.240/C, Sy ' ’& ’ 5PM.on 19th N
N0.229/230, situated in EMD April 2022 | “P0
APIIC- IALA, Phase-lll, Rs. 7 83.116/-
Industrial Park, o
Pashamylaram village,
Patancheru Mandal,
Sangareddy District

1.EMD can be deposited either by remittance into the account or through
demand draft.

2.The bidder needs to satisfy by visiting the land No complaints shall be
entertained after Auction

3.E-Auction will be conducted on “AS IS WHERE IS", “AS IS WHAT IS” and
‘WHATEVER THERE IS BASIS" and “No recourse basis” only.
4. For details terms https://bankauctions.inor
Mail:seepl2021@gmail.com

5.The Liquidator have right to accept or cancel or extend or modify, etc any
terms and conditions of E-Auction (or) the liquidator can cancel E-Auction (or)
any item of E-Auctionat any time. Sd/

Date : 04.04.2022 PVB Sudhakararao, Liquidator, Cell: 9790984918]
Place: Hyderabad Email id: seepl2021@gmail.com
IBBI Reg No.: IBBI/IPA-002/IP-N00795/2019-2020/12547

through E

Lasl dabe ko recaipl ol commens ram SEBI an @i Drall Lelber al Oifer
wil ba recarved (i the evant SEBI has not soughi clanfization or additioral
Irrmation finom 1he FJ'-E"I&;EI’:I

‘Wednasday, March 30, 2022 Mnuraday, March 17, 2022

identilied Dale® Fricay, April 01, 2022 Tuasday, March 22 3022

Last date for dispatch of the: Lester of Offier 82 the Public Sharahoidars
af the Target Compary whose names appear on ha registar of
membars an e dentilied Dale

Frickay, Apell 08, 2022 Tuesday, March 20, 2022

Last date by which a committes of tha indepandant direciors of tha
Targat Comgarry & requirad to give ks recommandation jo the
Fublic Sharebakders far this Ciler

Wadneaday, Aprl 13, 2022 Friday, April 04, 2022

Last dale far upward revision of the Ofer Price amd ! or the Ofer Size Monday, April 18, 2022 Manday, dgnl D, 2

Last date of publication of cpening af Ofer pubic annowncemant in the

FIEWERE0Ers in which IIE_.DE-:aIIeu FPublic Satement had been gublshed Morday, Aprdl 1B, 2022 Manday, Aol 04, 2032

Date ol commancament af Tendenng Paricd Tumsday. April 19, 2022 Tuesday, dpnl 05, 2022

Data of closing of Tenderng Pedod Mondey, May 02, 2022 Wednesday. Aprl 20, 2022

Last dake of commanicaling the mejection’ acceplancs and camglelicn of
paymant af consdaration ar refund of Equiby Shares to the Public

Sharaholders Wadnesday, May 18, 2022 Thursday, May 05, 2022

Nafe! The shove fimsimes s/ dcalive [oragaed on e bagiz of fimeines prosndad under e SEBI (5AST) Rapuiarong) and ard salyec? fa
rcapl of requisde aogrown's Fom winoos shnddons” eouiatons anthanibes and may daee b e revised accovdingl T ol e actions sef o
above may be compietad pnar (o thair comasponding dares swhvect & complance with the SEEY (SAST] Seqashans.

# Thars has besn no compsiing afer

“Identified Date i5 ol S the prpose of defemining the mames of e Publc Sharehoiders fp whom e Leffer of Offer ookt be senl, AT e
Publie Sharsholdars [regisfered or wunrspslsred) of the Eguity Sharss (excapt Mha Acquirarg and the panties fo e Shars Purchass Agragmeni)
ang afgiis o paticpale i this Ofar sn) fime belore he codwe of Iws Oifer.

12, The capies ol the inspaction documents as specified undaer Paragraph 13 Sted as ‘Documents for Inspection’ beginning on page 33 of the Lather
of Offar wall be available for Inspaction at the registensd offica of the Managar, Captathquane Adwisors Private Limited, beated al 205208, 2nd Floor,
BARFEE Center, MIDC Road Mo, 11, CTS 70, Angherl (Easf), Mumbai - 400083, Maharashira, India, or the Public Snarencidears of iha Targel
Campany may socess thie s decuments o blipsscapitalsquans infatael-oo-id and citain the legin andentials from the Managar an any waning
cay between 10:00 a.m. {Indian Ssandard Timsa) and 5:00 p.m. {Indian Standard Timsa)| durirg the Tendeing pericd i.e.. commancing from Tuasday,
Aprl 05, 2022 1o Wednesday, Sonl 23, 2022,

15, The Acquinens acepl Tull resporsblny tor e infamalion cant&ned in this Advergament and for the lullliment of their obligaiions & down in he
SEBI (SAST) Reguirtions. A aopy of this Advedisement shall aiso be avalable on websile of the SEBI accessbike ol weew sehigowvin, BSE accessibin
at www. bsaindia.com, Targed Company acessible at wesw.amanitrading in, Registrar accassble at www inkntme.coun, and Manager sccessible at
wwaLCApHakwane. in.

14, The capilalized s used in this Adverisement shal haeg the meaning assigned & them in the Offer Dacements, unless alherwese spacified
Isssed by the Manager to the Offer on behalf of the Acquirers

CAPIT AEEU ARE"' CAPITALSQUARE ADVISORS PRIVATE LIMITED

S . F05-209, 2 Floor, AARPEE Gerler, MIDG Foad Mo 11, GTS 70, Andhar (Easi)
Toaming logethar o create valug Muminai - 400053, Maharashira, Irdia;

Tel: +91-22-6684-02390 145/ 138,

Email Address: fanmoy baneres @ caplalsguingin’ pankita,patald capilaisquan.in;
Wabsite: waw capitalsquarg in;

Contact Person: Mr. Taremoy Baneree’ds. Pankila Patel;

SEBI Regisiration Mumber: INMOODD12215;

Validity: Parmansnt

Corporate ldentitication Mumber; LESI9EMH200SPTC1ATE63

On bahalt of the Acquirers
sdi-
Abhishek Marbaria

Dale: Frday, Apdl 01, 2022
Place: Mumbai

& For All Advertisement Booking
Call : 033- 6604 3800

f‘i’nanci"ep* in .. .

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF CONCEPT BIOSCIENCES INDIA PRIVATE LIMITED
RELEVANT PARTICULARS
1.] Name of corporate debtor | CONCEPT BIOSCIENCES INDIA PRIVATE LIMITED
2."| Date of incorporation of corporate debtor| 03/07/2008
3.1 Authority under which corporate debtor is | Ministry of Corporate Affairs (ROC Kolkata-West Bengal)
incorporated / registered
4.7 Corporate Identity No. / Limited Liability | U85T90WB2008PTC127172
Identification No. of corporate debtor
5. Address of the registered office and
principal office (if any) of corporate debtor
6. | Insolvency commencement date in
respect of corporate debtor
7. | Estimated date of closure of insolvency | 27/09/2022
resolution process
8. | Name and registration number of the
insolvency professional acting as interim
resolution professional
9. | Address and e-mail of the interim resolution| Registered Address:
professional, as registered with the Board | Plot no. 1ID/31/1, Street No. 1111, PS QUBE,
Unit Number 1015A, 10th Floor Beside City Centre 2,
Kolkata-700161 WB Email ID: cs.aaa.2014@gmail.com
| Registered Address: Plot no. 1ID/31/1,
Street No. 1111, PS QUBE, Unit Number 1015A,
10th Floor Beside City Centre 2, Kolkata-700161 WB
Email ID:cirp.cbipl@gmail.com
11.] Last date for submission of claims | 15/04/2022
12] Classes of creditors, if any, under clause | No Class is ascertained by the Interim Resolution
(b) of sub-section (6A) of section 21, Professional
ascertained by the interim resolution
professional
13. Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class.
14] (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

| 24725, Dobson Road, Howrah West Bengal- 711101

| 01/04/2022

| Ajay Kumar Agarwal
IBBI/IPA-002/IP-N00608/2018-19/11859

10, Address and e-mail to be used for
correspondence with the interim
resolution professional

| Not Applicable

Weblink::https://ibbi.gov.in/home/downloads
Physical Address: As in (10) above

Notice is hereby given that the National Combany Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Concept Biosciences India Private Limited on 01/04/2022
The creditors of Concept Biosciences India Private Limited are hereby called upon to submit their claims
with proof on or before 15/04/2022 to the interim resolution professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by post or by electronic means.

The submission of claims is to be made in accordance with Chapter IV of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016.

Submission of false or misleading proofs of claim shall attract penalties.

AJAY KUMAR AGARWAL
Interim Resolution Professional
Regd No.:IBBI/IPA-002/IP-N00608/2018-19/11859

Place: Kolkata
Date: 04.04.2022
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FORM NO, NCLT 34
Achveriisesmant detading petan
[Bare rule 36 of the Malional Campany Law
Tribunal Rules, 2018]
Purswant 1o e Schame ol Amalgamabon of AKP
Tredbera Private Lirvited (hamin-atter rafesrad o
ag 1 Transfarsr Company) Wilh Khaluwala
Vanijya Private Limited (hersn-aar refernad (o
as the Transfaree Company)

BEFORE THE NATIOMNAL COMPANY LAW
TRIBUNAL, KOLKATA BENCH
Company Petition CPF (CAA] No. BIRBRZ022
conrclend wilh
Company Application (CAA) Mo, 1TTTKBEZ021
NOTICE OF PETITION
A Pelition under saclion 230-232 of e
Companies fcl, 20013, sesking for approwval of
scheme of amalgamatian of AKP Traders Private
Limited (FaMN Moo SaGCARRIMN) (hermen-after
referred o as the Transferor Company} with
Hhatuwala Yanijya Private Limied (FAY MNo
ARFCKOEAER) (hanain-after refamad o as the
Transleres Company] was presented by CA
Zopal Kwemar KEhedan, 28 Ganesh Chandra
Aara, A Floor, Room No. 05, Kalkata - 700043
{Praclilioner-cr-resard} on bakall of the palilicrner,
an the KEth March, 2022 [filad on 171k Janoary,
2022) and lhe said petition is fixed for hearing
before the Kolkata Bench of Mational Company

Law Trinunal on 25th Apnl, 2022,

Ay parsn dasingus of supporting o 0pposing tha
gaikl paliion § appicalicn shoud sapd o thea
Pracliiones’s on record, notice ol his inbantian,
gigned by him o his adeocats, with his rame and
addrass, 50 as o reach e Pracliioner-on-recond
not later than "two dagys befane the date fed for
the hearing of 1he petition { application. Where ha
sopks 10 opposa the petiion ¢ application, the
grounis of apposdion or & copy of his aflidavil
migst ba furnished with such nobca, A copy af tha
patton ! apHiceton will be fumesEhed by the
underaigned to Bry pEresh I"Elﬁldll'f'lgl tha gama on

pagTient of tha prescribad ﬂllﬂlgl‘.'i- [ar [ 28 mH8
S~
CA. Gopal Kumar Khatan
[Practtarar-an-record)
2, Ganesh Chandra Aversa,
All Flear, Ream Mo, 05,
Folkata - 700013

Plaon: Baolkata
Diaber: 040042022

Farm Mo. INC-19
HOTICE

[Pursuant fo nule 22 the Companies
tIncorparation) Rues, 2014

1. Makica is hereby given thal in purstance of

sub=sechon (4} of secton & of the Companies
Act, 2013, an application has been madse by
Aszpira Hasidents Walfare Association [CIN
NG UAS500WBZ01BNPLZ1T15T] to the
Regisirar of Companies (WE), Minstry of
Corporale Atfairs, Nizam Palace, || MSO
Building., 2nd Flogr, 234/ A.J.C. Bose Rioad,
Kolata-TOE20 for ravocation of 1ha ioancs
sgued fo it Under Section & of the Companies
Act. 2013, Afber the cancellation of icenca fo
thee Compaeny 'will be nequired o add the Private
Limied,

2. The principal ebjecis af the company are as
Tollows
Protective environment by developing green
mritiativa, support to *Swachha Bharat Abhivasr”
and conducling programs far encouraging
cleaniness of the sumounding & creating
awarenass among the pubfc for pollution
cantngl

To protect rights and interests of the owners

af the fiats.

i Ta Undariake, provida, axecuba and carry on
fhe maintainance, ranagement, adminsiraion
af commaon portiond senvices! faclifies and allied
wark of Ihe BuldngComglex

3. A copy of the drafl memorandum ard arlicles
aof the proposed company may be ssen gt ils
regislared offica al 30 Makulashwar
Bhattacharya Lane, Kolkata, West Bengal,
726,

4. Malica iz haraby given thal any pergan, firm,
COMpany, corporation of bogy Corporate,
abjecting fa this applcation may communicaia
such oheclion 1o Th Registrar of Comgpanies
{WE), Ministry of Corporate Affairs, Mizam
Palaca, || M50 Buiding , 2nd Flogr, 2344
AJC, Bose Road, Kolkata-700020, within
thirty deys from the date of publication of this
nolice, by a letler addressad o He Regisirar
af Comgpaznies, (WWB), & copy of which shall be
forwardad to the Apphcant al il registared
offici at 50 Nakuleshwar Bhattacharya Lane,
Kolkata, Wasi Bangal, 700028, And
cammunicalion can aksa be sand through smnal
id; rd.easti@mea.gov.in

Diated this (2,04 2022

Mame of Applicant
Far Aspira Fesidents Wallare Assocalion

The Indian Express.

For the Indian Intelligent.

micnils with advertisers or otherwise acting on an pdvertisement in 1. Tushar Baid 2 Chandresh Bader
any manner whatsoever. Regisieréd letiers are noil accepled in Diralor Dreclor
respanse (o box number advertiscment.™ DIM: QS019000 DIN: 07100654
-
indianexpress.com

| look at every side
before taking a side.

Inform your opinion with
insightful perspectives.

$ ThelndianEXPRESS

— OURNALISM OF COURAGE ——

. Kolkata
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